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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRI M NAL APPEAL NQ(s). 1201 OF 2007
SUDARSHAN KUMAR Appel | ant (s)
VERSUS
STATE OF HARYANA Respondent ( s)
(Wth appl n(s) for and office report)
Date: 16/06/2011 This Appeal was called on for hearing today.
CORAM :
HON BLE DR. JUSTICE B.S. CHAUHAN
HON BLE MR JUSTI CE SWATANTER KUMAR
[ VACATI ON BENCH]|

For Appellant(s)
M. Atishi Dipankar, Adv.(NP)

For Respondent (s) Dr. (Ms.) Mboni ka Gosain, Adv.
Ms. Naresh Bakshi, Adv.
UPON hearing counsel the Court made the follow ng

ORDER

An application has been filed by the sole

appel | ant Sudar shan Kumar to di schar ge t he
Advocat e. The application is al | owned. The

| ear ned Advocat e st ands di schar ged. The
appel | ant may engage anot her counsel wi thin a
period of four weeks fromtoday. The order may

be communi cated by the Registry to the appellant.

Li st after four weeks.
(KALYANI GUPTA) (I NDU SATI JA)
COURT MASTER COURT MASTER



